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11 	 C.p.40/2005 (o.A.79/05) 

10e3i2006 	Mr.A.Abme4 learned cbunsel 

c n ) e.A° V/S11't?- 	 for the applicant and. Mi .M.U.A1'uned 
learned Addi.c.Q.sc. for the alle-' 

/ 	 ged contemners/respon dents are 
present, Vide orc1er. dated 14.6.2006 

4 fD PQS( 	,rnexure-A kbz* Zx in 0.A.79/05 V/N 	 this Tribunal has ±reted to consi- 

	

- 	 der the ciqim 6f the applicant and 

	

DL 41 	 to take a decision within 3 months, 
/ 	 A speaking order dated 28.9.2005 waS- 

	

- 	 issued by the Chief, Engineer Statirtç 
that "In view of the abc've, you are 
entitled for grant of spec.a1 duty 
al1.nce as per the all different 
orders, rule and policy as ref zkx*. 
above." 

Subsequently, vide Annexure-D 
order dated 24.11.2005 the same was 
denied to the applicants obviousLy 
on the ground that resporfdent nos. 

& 10 (in ).A.) have nof granted 
the S me, We make I t. c lear that when 

& 	 the Tribunal passed the order and 

	

/ 	 subsequently implemented bthe 
department the AO has no business 
todeny the same. But howeve;, we 
find that 9th responde'nt/al1ege 
contemner has a1ready retiredcouns ty 
fr,the applicant Submitsthat he 

- 	 will collect the correct name of the 
concerned officer, 

P9St on3l.3.20Q6. Copy of the 

	

\' 	 order shall be furnished to both 
• the c,o nse.1. 

	

TA_ 
L- IQoLc". 	Vice-Chairman(j) 	V4e-ChaixTnan(A 

J•vo 	-' 	 bb 

	

31.3.2006 	Mr.M.U,Ahmed. learned Addl..C.Q.S, 
botk ft'--- Y' 	C. for the 41èged conemners submits 

•, 	 that the ánount have- been paid to the 

	

• 	 pp1ican. Mr.A.Ahmed,., learned counsel 
for the applicants waned to verify the- 

	

3— 	T 	 same. Let it be done. post on 2,5.2006. 
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02.02006 Present Ho&ble Sri KV. Sachidanandan 
• . 	 S 	Vic:e-Cheirman. 

Heard Mr. A. Abmed, learned 

1 	counsel for the applicant and Mr. M.U. 

Abm.ed, learned Addi. C.G.S.C. for the 

respondents. 

This contempt petitIon has been 

filed for non-compliance of the Judgnient 

and Order dated 14.06.2005 passed in 
1\ A 	TtT.. 	 1(ñ1\ 	'T'L. 	14- 	'1rnf 
'JJI.. 	i'9U. 	1 I 	 c 	.i,t. 

moved this contempt petition since as per 

the compliance report that has been 

submitted by the respondents shows that 

he alone is aggritwed for non compliance 

of the order dated 14.06.2005. Mr. A. 

Ahmed, learned counsel for the applicant 

submitted that he has filed this petition on 

behalf of the other applicants as well. 
TV However, when the matter came up for 

bearing, Mr. M.U. ithmed, learned Addi. 

C.G.S.C. for the respondent.s submits that 

the order. of this Tribunal has been 

complied with and the amount has been 

disbursed to the applicants including the 

1st applicant. Since this contempt petition 

pertains to Division Bench ma4er post 

before the next Division Bench. 

Vice-Chairman 
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/ 
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C.P. 40/05 	 . 

ir  

2,8.O5.LearfledCQUnse tortapp1iQat 
submits that amount . due to the applicant 
has already been zeceived and she dos 
not want to press the Contempt petition. 

C .p is dismissed as not pr1sed. 

• 	 . 	 • 
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IN THE CENTRAL DM TRAT7  TF 

GUWAHATI JçHATGUWAHA 

Contempt Petition No. 	of2005 

IN 

Original Application No.79 of 2005 

IN THE MATFER OF: 

A Petition under Section 17, of the 

Admstiw Tribunals Act, 1985 pmying 
for punishment of the Conternnors/ 

V  - V Respondents for non-compliance of 
Judent -and Order passed by the Hon'ble 
Tribunal in 0. A. No. 79 of 2005 dated 
14.06:2005. 

- 	..- 	
• AND- 

V 

" IN THE MAr I'ER OF: 
• Sri Manik Mazumdar & Ors. 

Applicants. 
VERSUS- 

The Union of India & Others. 

V 	 ... Respondents. 

	

V 	

V 

 - AND- 

IN THE MAflER OF: 
1. 	Shri Prabin Chandra Saikia 

MES No.238699, 	 V 

• 	 Draftsman Grade-I, 
Office of the Ganison Engineer 	V 

(A/F), Borjhar, G'uwabati-15. 
V 

 2. 	Shri Manik Mazumdar 

	

V 	

V 	 MES No.264690, • 	 Junior Engineer (QS&C), 
Office of the Ganison Engineer, 
Guwahati, Satgaon, P.O.-Satgaon, 	V 

• V 	

Guwahati-27. 

-j 
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Shri Pradip Chandra Das 
MES No.243448, 
Junior Engineer (QS&C), 
Office of the Garrison Engineer, 
Guwahati. Satgaon, P.O. -Satgaop, 
Guwahati-27. 

ShriPranGopalNath 
MES No.243447, 
Junior Engineer (QS&C), 
Office of the Assistant Garrison 
Engineer (1), Rirngia, P;O.-Rangia. 

Shii I3iswanath Roy, 
IvIES No.264682, 
Draftsman Grade-I, 
Office of the Chief Engineer, 
Shillong Zone, 
Spread Eagle Falls Camp, 
Shillong-79300 1. 

Shri Pratul Sharma .Khound 
Junior Engineer, B/R, 
Office of the Garrison Engineer, 
Narangi, P.O.-Satgaon,, 
Guwahati-27. 

Shri Suren Chandra Kalita 
Assistant Engineer (AGE D/R), 
Office of the Garrison Engineer, 
Borjhar, Guwahati- 15. 

Applicants 

- - VERSUS - 

The Union of India represented by 
the Secretary to the Government of 
India, Ministry of Defence, 101 
South Block, New Delhi-I. 

The Engineer in Chiefs Branch 
Anny Head Quarters, 
Kashmir House 
DHOPO,NewDelhi-I100l1. 

The Chief Engineer, 
HQ, Shillong Zone, Spread Eagle 
Falls Camp, Sbillong-793001. 

The Chief Engineer, 
Air Force, Elephant Falls, Shillong, 
Meghalaya. 

C' SA j- 
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 The Chief Engineer, 
HQ, Eastern Command, 
Fort William, Kolkata-70002 1. 

 The Garrison Engineer, 
Guwahati, P.O.-Satgaon, 
Guwahati-27 

 The Garrison Engineer, 
868 EWS, C/o 99 APO. 

• 	 8. The Garrison Engineer, 
Narangi, P.O.-Satgaon, 
Guwahati-27. 

9, The Controller of Defence Account. 
(CDA) UDHYAN VIHAR, Narangi, 
Guwahati-781171. 

• 	 10. The Area Accounts Officer, 
Ministry of Defence, Bivar Road, 
Sbiillong-1, Meghalaya. 

Respondents 

IN THE MATtER OF: 
MES No.238699 
Sbii Prabin Chandra Saikia 
Draftsman, Grade-I 
Office of the Garrison Engineer(AJF) 
I3oijar, Guwabati-15. 

Petitioner 

-VERSUS- 

K. Vipai 
Ci1troller of Defence 	ccounts 

,(CDA), Udayan Vihar, Narengi 
Guwahati — 781171. 

Smt. Sarika Agaiwal 
Area Accounts Officer 
Ministry of Defence, Bivar Road 
Shillong —I, Meghalaya. 

Respondents/Contemnors 

The humble Petition of the above named 
Petitioner; 

L2M' 
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MOST RESPECTFULLY SEEWETh: 

That your humble Petitioner and six others had filed the Original 

Application No. 79 of 2005 before this Hon'ble Central Administrative 

Tribunal, Guwahati Bench, Guwahati for seeking a direction from this 
Hon'ble Tribunal to the Respondents for payment of Special Duly 

Allowance to the Applicants as per Government of India, Cabinet 
Secretariat letter No. 20-12- 1999-EA-1-1789 dated 02.05.2000. 

That this Hon'ble Central Administrative Tribunal on 14.06.2005 
finally heard both the parties in the matter and disposed of the Original 
Application by directing the Respondent No. 9, (i.e. the instant 

Respondents/Contemner No. 1) to consider the claim of the applicants in 

the light of the governing principles stated in paragraph 52 and 53 of the 
common Judgment and Order dated 3 1.05.2005 passed in O.A No. 
170/1999 and connected cases and to take a decision within a period of 
three months from the date of receipt of the order. 

ANNEXtJRE - A is the photocopy of Judgment & 

Order dated 14.06.2005 passed in 0. A. No. 79 of 
2005. 

That your Petitioners beg to state that as per direction of this 
Hon'ble Tribunal, the Respondent No. 3 of the Original Application had 
passed a speaking order vide No. 7022210A 79/2005/39/EI(Legal) dated 
28.09.2005 with copy to all respondents concerned in O.k No. 79 of 
2005. In the said order it has been stated that all the applicants of the 
Original Application N6.79 of 2005 are entitled for grant of Special Duly 
Allowance as per all different orders, nile and policy as referred in the 
speaking order. Moreover, the Respondent No. 5 in the Original 
Application vide his letter No. 13 1900/267/04/RKS/35/Engrs/EL(Legal) 
dated 19.10.2005 has stated that "Speaking Order has been issued by 
your HQ allowing claim of applicant. Please ensure that SDA is being 
paid in regular monthly pay bill. At this point no Govt Sanction is 
required as CODA has passed necessary instruction to CDA for allowing 
SDA to eligible persons." 

Pc 
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ANNIEXLJRE - B is the photocopy of Speaking 
order 70222/OA 79/2005139/El (Legal) dated 28 th  

September 2005. 

ANNEXURE - C is the photocopy of letter 
No.131900/267/04IRKS/35/Engrs/EI (Legal) dated 
19 October 2005. 

That your Petitioner begs to state that in spite of clear cut order 

by this Hon'ble Tribunal and also Speaking Order passed by the 
Respondent No.3 & 5 (of the Original Application), the 
Respondents/Contemnors No.1 & 2 disallowed the payment of Special 
Duty Allowance to the Applicant vide their letter No.PMI1111/325-XXII 
dated 24.11.2005 and also deducted the Special Duty Allowance of the 
Applicants from their pay bill for the month of November 2005. The 
Respondents/Contemnors No.1 & 2 have willfully and deliberately 

violated the Governing Principle adopted by this Hon'ble Tribunal in 

regard to the payment of Special Duly Allowance and also the Speaking 
Order dated 28th  September 2005 passed by the Respondent No.3. The 
Respondents /Contemnors have shown disrespect, disregard and 
disobedience to this Hon'ble Tribunal. The Respondents/Contemnors 
deliberately with a motive behind have not complied the Hon'ble 
Tribunal's Judgment and Order dated 14.06.2005 passed in 0. A. N6.79 of 
2005 and also the Speaking Order dated 28th  September 2005 passed by  
the Respondent No.3 regarding payment. of Special Duty Allowance to the 

Applicants of the Original Application No.79 of 2005. Hence the 
Respondents/Contemnors deset,e punishment from this Hon'ble Tribunal. 

It is a fit case where the Respondents/Contemnors may be directed to 
appear before this Hoifble Tribunal to explain as to why they have shown 
disrespect to this Hon'ble Tribunal. 

ANNEXUERE - D is the photocopy of letter 
No.PM/ffl/325-XXII dated 24.11.2005 and the 
regular pay bill of the month of November 2005 of 
the Applicants. 

That this Petition is filed bona fide to secure the ends ofjustice. 



' 

In the premises, it as, most humbly 
and respectfully prayed that Your Lordships 
may be pleased to admit this petition and 
issue Contempt notice to the 
Respondents/Contemnors to show cause as 
to why they should not be punished under 
Section 17 of the Administrative Tribunals 
Act, 1985 or pass such any other order or 
orders as this Hon'ble Tribunal may deem 
fit and proper. 

• 	 Further, it is also prayed that in view 
of the deliberate disrespect and disobedience 
to this Hon'ble Tribunal's order diuted 

•  14.06.2005 passed in 0. A. No.79 of 2005, 
the Respondents/Contemnors may be asked 
to appear in person before this Hon'ble 
Tribunal to explain as to why they should 
not be punished under the Contempt of 
Court proceeding. 

And for this act of kindness your petitioner as in duty bound shall 
ever pray. 

DraR Charge .......... 
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V 

DRAFT CHARGE 

• The petitioner has aggrieved for non-compliance of the Judgment and 
Order dated 14.06.2005 passed in O.A. No.79 of 2005 and also the Spealcing 
Order dated 28th  September 2005 issued by theRespondent No.3 in connection 
with the Original Application No.79 of 2005. The Contemnors/Respondents have 

willfully and deliberately violated the Order dated 14.06.2005. Accordingly, the 
Contemnors/Respondents are liable for Contempt of Court proceedings and 
severe punishment thereof as provided to appear in persons and reply the charges 
leveled against them before  this Hon'ble Tribunal. 

11 
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AFFIDAVIT 

1, Shri MES No.238699, Shri Prabin Chandra Saikia, son of Premadhar 
Saikia, aged about 42 years, Draftsman, (3rade-I, Office of the Ganison Engineer 
(A/F), Boijar, Guwahati-15, do hereby solemnly affirm and state as follows- 

That I am petitione in the instant Contempt Petition and also the 
applicant No.4 in O.A. No.79 of 2005 and as such, I am filly acquainted and 
well conversant with the facts and circumstances of the case. 

That the statements made in paragraphs I,, 3- 	of the 

Contempt Petition are true to my knowledge those made in paragraphs 

k of the petition being matters of record are true to 
my infotmation which I believe to be true and the rest are my humble submissions 

before this Hon'ble Court. 

And I put my hand hereunto this affidavit on this 211 day of December 
2005 atGuwahati. 

Identified by me: 
1/7 

Advocate 

L7  

•\JJ& 	 2Jt 



A N'tQl  9X  qAP 

CENTL MiNlSTiATIVE TRIBUNAl.,, GUWAHATI. F3ENCH. 
E 

()rijiniI ApI)Iicat:ion 'No. 79 of 2005. 

].ite or oi'dor: 'lit is, the 14411 D'iy oi,Jttiic' ,  2005, 

THE HON'BL.1 MR.JUSTICE G. SIVARAJAJ\J, ViCl CHAIRMAN. 

THE HON'BLE MH K.V.PRAHLAI)AN, Ai)MINISTFATiVE MEMBER. 

1. 	Shri Manik Mazumdar 
MESNo.264690 
Junior l-'nçjineei' (QS&C) 
Office of the Garrison Engineer, Guwahati 
Sat.çjaon, P.0: Satguon, Guwhffl:i-27. 

0 

Sit i - i Pt-nd P Chnud rt D(ts 
IVIES No.243443 
junior Enjineer (Q&C) 
Office of the GarrisonEugineer, Cuwahati 
Stgaoii, 1'.0: Sat.gnon, Guwah&:l-27, 

 ShrI Pran Gopal Nath 
MES No.243447 
Junior Engineer (QS&C) 
Office of the Garrison Engineer (I), Rancjia 
P.0: Rangia. 

 Shri Prahut Chndrct 	aikia 
3UV MES No.23U699 

Draftsman Grade-I 
Office of the Garrison Engineer (A/F) 
Borjhar, Guwahati15. 

 Shri Biswanathl Roy 
MES No.238632 
Drciftsman Grade-I 
Office of the Chief Engineer, Sit illotig Zone 
Spread Eagle Falk Camp 
Shillong- 793 001. 

. S it ri Pra Lu I S h arm a Kltou rid 
Junior Engineer, B/f( 
Office of the Garrison Engiite.r 
Narangi, 1 71 .0: Sjaon,Guwohat21. 

7. Shri Suren Chandru Kalita 
Assistant Engineer (AGE BIR) 

Enqineer ,Oi'fIceoftheGardsofl 
Eorjhar, Guwaii&i-i. 5. 

By Advocate. Mr. A. Ahmed. 

.Applicaut;s. 

Vetsus - 
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• 1. 	llie Uiiioii ut ifl(Ift. 
Represented by the Secretary 
to the Government of India 
Ministry of L)o!ënce, 101 Sou Lii Block 
New Dcliii- 1. 

'The Eiiqiiicr iii Chief's Brunch 
J\I!ny 1-1 ()uartcrs 
Koshmir 11 oii Sc 
DuO P0, New il)elh i - ii 0 011 

The Chief Engineer 
}-1Q, Shillont; Lone 
Spre&I Eug Ic Falls Cu iii p 
Shillong - 793 001. 

	

. 	The Chief Fnçjineci 
Air Frce, Flepliuitt Fui!s 
Shillong , 'veqh i1a yu. 

1IQ, Esietn (_.oiiniu1d 
Fort Williwui, Koikata - 700 021. 

' \ 	6. 	The Garrison LiiçItieE 

0 	 Guwahat.i, P.O: Satjan 
Guwahati-27. 

) 	1 	. 	The Garrison .Eiigineer 
868 EWSC/o99AP0. 

The Garrison Engineer 
Norangi, P.O:Satz.gon 
G u Wa Ii a ti -2 7. 

The Controller Of Delence Account (CL)A.) 
Udayan Vihar, Nor&incji 
GLiwaliluti- 781. 171. 

The Area ,'\(ou uts Ofticer 
Miii istry of i)efenc, Bivir Road 
Shilloncj-i , Meçhaiay. 

By Nir. NI. U. Ahmod. Ad . c.. 	.c.;. 

Respondents. 

2j.LJLt.1 jj()RAi 

SIVARA'IAN 1.(V.CJ: 

The 	.)piiCIi)(S S('Vet1 in number ate Workifl(.J Iii t.iie 

different: capacities - )unior Engineer, Draftsman Grade, Assistari I. 

hag beer etc. Un(Ier the respoiiclents 3 to 81 . Ihey have filed this 

[I 

( 



application secki hg for direction to ft e rspo d en Is to pay pocial 

Duty Allowance (SDA in short) to them. It is stated that the applicants 

are entitled to S DA tor working in t:lie N. F. Hog iou as per UI fic' 

Memorandums d uI.d .14.12.1 983. end 22.7.1998 issued by t:he Cc v1 . ot 

India, Ministry of Finance, Department ot Expenditure. Their 

'4,  

grievance Is LlhIht: iii spile of satisfying i:he re(plireillent-S..of all Iticlia 

transfer liability and all India common seniority list, and though they 

were. transferred from N. E. Region to outside region atid 1•e- 
	0 

transferred therefrom to N. E: Region, which would satisfy the 

requirement For grant of SDA, respondents are not paying SDA t:o thc?m. 

2. 	We have heard Mr. A. A.hrned, learned counsel for the 

applicants and Mr. NI. U. Ahmecl, learned Add I. C. C. S. C. for the 

respondents. We had occasion to consider the question regarding the 

admissibility of SDA in the case of Central Govt. civilian employees 

working in N. E. Region in ourjudqmen t and order dated 31 .5.2005 in 

O.A. Nos.1 70/1999 and con neck'd cases and h ad su in m arized thc•' 

legal position with reterence to the various Govern meit I. orders and 

the decisions of the Hou'ble Supreme Court in paragraphs 52and 5 
,,/i%\cauve 	

the said judgiiieni us follows:- 

"5(2. 	The position Jos it obtaind on 5.10.2001 
by virtue of the Supreme Court decisions and the 
Government orders can be su in m arized thus: 

Special Duty Allovance is admissible to 
Central Government employees having All India 
Transfer liability on posting to North Eastern 
Region from outside the region. By virtue of the 
Cabinet clarification mentioned earlier, an 
em ployee belonging to North Eastern Req ion an ci 

• 	subsequently posted to outside N.E.Region if he is 
• 	ret:ransferred to N.E. Region he will also be 

entitled to grant of SDA provided he is also having 
promotional avenues bases on a common All India 
seniority and All Inc1ia-Transter liability. This will 

• 	be the position in the case of residents of North 
Faslern Region originally 	recruited from oti I side 
the region and later transferred to North Eastern 

61/ 

10 

ve- 

I 	 - 111 
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IJ'AKINO ORDER 

T1e :5052(Mil)1 
: Q364-253740 

Etháil cesäsauci?arnct. in 
J .  

70222/CA 79/2005/ 

I.. 
REOD 0DB/POST 
HQ Chief Engineer 
Sbliloizg Zone 
Spread Eagle Falls 
ShWong- 11 

9-& Sep 2005 

 

/ El(Lega 
S. 

MCS/ 265091 
Shri Manik Mazumdar, JE(S&C) 
ôE Guwahati 

MES/213448 
Sthi Pradip Chandfa Das, tJE(QS&O 
GE Guwahati 

MES/ 243447 
Shri Pran Gopal Nath, JE(QS&C) 
AGE(1) Rangiya 

MES/ 238699 
Shi'i Piabin Chandra Saikia, 
D' Man We -I -X GE(A Boar 

MES/ 238682 
Shri Biswanath R oy 

' D' Man Ode -t 
HQEShiilongZouc 

Shn Pratul Sharma IChound, JE(E3/ R) 
GE N arangi 

Shri Suren Chandra Kalita 
AE(AGEB/R) 
GE(AF) Boijat' 

OA NO 791Z906 FILED BY SHRI MANIK MAZUMDAR AND OTHERS 
Y8 UOI AND QrHERS AT CAT GUWAIIATI 

Picase refer Honorable CAT GUWCiI&i Judgcmcnt order dated 14 Jun 2005 on 
the above Original Application tiled by yc'u rigarding grant of special duty allowances. 

in the above Judgeiucnt the Honorable CAT (Iuwabati directed that :- 

"To consider their claim and pass appropriate orders in the matter. In the 
circumstances, we direct the respondent No. 9 i.e. CDA Guwahatl to consider 
the elahu of the applicants herein in the light of the governing principles stated 
in paragraphs 52 and 33 offlic common judgncnt extracted hereinabove after 
ascertaining tl!e factual situa%:ion of each of the applicants and to take a 
decision within a period of three mouths". 

ContcL.2/- 

/> 
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3. 	Grant of special duty allowances or payment of special duty allowances in 
resl)ect of central Government employees on their Ix)sting/re-posting to NE. Region from;outside region is governed by the existing policy of Instructions formulated by 
Miii pt Finance, Department of Expenditure in pursuant to Hon'bie Sup e Court 
Judgement order dated 05 Oct 2001 delivered in the appeal of Telecom depatnient.° 
In pursuant to Ministty of Finance, Department of ExpendIture OM dated 29 May 
2002, AHQ Engineer- in- Chiefs Branch has drawn up a list of categories of staff in 
MES who are found to have fulfilled the criteria of all India Transfer Liability and Al]' 
India cul.UU10" se'Uiolity list, for the Purpose of SDA on their posting/ re- posting to NE 
Region ii'ir.spective of fact. whether you are initially recruited In NE region or outside 

gion. 

4.. 	in the light of above policy of Engineer-hi-Chiefs Branch letter No 
90237/7521/Ei(Legal) dated 04 Jun 2003 and amended victe 03 Oct 2003, According 
to that, paythent of special duty a1lowtixces is applicable in your case as you collie 
under the categories which are decided by Engineer-in-Chief's Branch, 

In compliance with the orders of CAT, Ouwahati, your case has been examined 
keeping in view the orders contained in the Munistiy of E'iiiauce, Depti of Expdr MO 
dated I. 1(5)/97-E,1l(13) dated 29.5,2002 circulated vkle Ministry of Defence ii) No, 
Ministry of Defence Ii) No 4(6)/2002/D(Civ.1) dated 10 Oct 2002. 

in the case of payment of special duty allowance,. Hon'ble CAT Guwahcii 
delivered judgment. oidei dated 31 May 2005 in C)A No 170/1999 that special duty 
allowances Is admissible to Central Government employees having All India Transfer 
liability on posting to North Eastern Reglop from outside Region 	liiiie of the 
Cabinet clarification mentioned earllei, if an employee belonging to North Eastern 
lIoiird subscucnt1y posted to outskfc N Regloti, is retransferred to NE Rçgio 
will also be entitled to grant 'of SI)A provided be is also ha 'jpioInotióna1 avenues 
idon ' iithrn All India cniority iñd Au Id1aTraiisfer liability. This will be the 
position in the care of residents of North Eastern Region originally recnuitèd from 
outside the region and later trcuisfen'ed to North Eastern Region by virtue of the All 
India transfer liability provided the promotions are also based on an All India 
Command Senlo rity. 

J)  7, In view of the above, you are ettcI for. grant of special duly allowance as pea' 
the all dli t. Tcien orders, rule and poli.'y i vef above. 

With the issue of Wki speaking order,. the direction of the Hon'ble CAT 
Guwahati Bench in GA No 79/2005 111cd by youhas been complied wIth. 

Please ack. 

Copy to ':- 

Engineer- in-Chief's Branch 
EIC (Legal-C) 
Army Headquarters 
Kashiulx House 
New Delhi-- 110011. 

(.B PSiugh) 
LtCol 
SO-I(Pers& legal) 
for Chief Engineer 

Contd....3/- 
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I I Q Eastern Command 

*. 	 Fort William 
Koikata —21 () 

131900/267/04/RKS/ 	/Engrs/E1 (Lcgal) 	 Oct. 2005 

• IIQ ChicfEngiiper 
ShillongZonc 
SEFalls 
Sh.illong —793011 

OA NO 267/2004 FiLED BY SHRJ R K SINHA 
• 	 Vs UOJAND OTHERT crr GUWAHATI 

efyourIIQ1cCrN0 7022210A,267/20041 731 (Lcgil) dt 06 Oct 2005. 

2. 	Speaking Ordcr has been i5ucd by your IIQ a1iowin claim of applicant rlcc 
cnsurÔ that. SDA is being paid in rcgul& monthly pay bIll. Al this point no Govt 
Sanction is rcqiircd as CODA has pasd neccssary insiruction to CDA for allowing 
SDA to eligible pcons. 

çppy_tQ:- 

CWE Shillong 
,<WE (AF) Borjar" 

(i}; l)mroJ 

( CouLUU Roy 
SE 
Dir (Legal) 
for C1icf Engineer 

/ 
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ANNEXURE - 

(Typed Copy) 

No.PM/l I 1/325-XXII 
Area Accounts Officer 

Dt. 24-11-2005 

To 

The GE (A.F.) Boijar 

Sub: Disallowance memo for the month of 11/2005 in 2/6 GE (kF.) l3oijar 

Vr.No. 00/194/RPB-08 4t07.I1.05. Net  Pay - 38,5131-
Si. No.1 = SDA disallowed 
SI. No.2 = SDA, HRA & Old HRA disallowed for LPC 
For SDA Service details may pis. be  forwarded 

Vr. No. 00/195/ RPI3-Sy old. 06.11.05. Net  Pay = 161,1531= 
SI. No. 1 = Old HRA, SDA disallowed. 

Vt No. 00/1 96/RPB-08 dt07. 11.05. Net  Pay =91,5671= 
Si. No. SDA disallowed 

J-  =S1. No.1 TPT=R.75/=not200/= 
1,7&8J 
Si. No.7 	= Old HRA disallowed 

Vr. No.00/197/RPB = 08 dl.. 07.11.05. Net  Pay = 34,4871= 
SI. No. I & 2= SDA disallowed 
SI No. I 	= Old HRA disallowed 
SI No. 5 	= Pay disallowed. Intimate details of last unit 

Vr. No.00/198/RPB-08 dL07. 11.05. Net  Pay = 1,33,9201= 
Vr. No. 00/199/RPB-08 dt.. 07.11.05. Net  Pay =95471= 
Vr. No.00/200/RPB-Sydt. 07.11.05. Net  Pay= 11,323/= 
Vr. No.23/CV/287/RPB/N/ dt. 07.11.05. Net  Pay = 36,6671= 
SI. No.3,45 = Al disallowed (Pt. 0.0.& not. ix!.) 
Si. No.06= PP disallowed (Acctts. & not rd.) 

9) Vr.No.23/CV/2881RPBiNI dL 07.11.05. Net  Pay =27,6821= 
(l0)Vr.No.24/CV/I389IRPB-15 dt. 03.11.05. Net  Pay = 1,19,8371= 

S1.No. 2 = Net Pay = 7826/= 
SINo.3=Net Pay95701= 
Vr. No.26/C V13 1 441RPB dt. 07.11.05. Net  Pay = 86,380/= 
Yr. No.25/C V/2149/RPB dt 05.11.05. Net  Pay 825681= 
00/1991.RPB-08 dt.7/1 1/05. Net  Pay 95 17/= 

(GMC & IC in created on increase of DA) 

Sd!- illegible 
SO(A) 
(Pay Ill) 
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